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DIRECTORATE GENERAL OF FOREIGN TRADE

(DES― II SECTION)
RATIFIED ⅣIINUTES OF THE NORⅣlS COⅣ IⅣIITTEE― II ⅣlEETING NO。 11/81

DATED 23.08.2016 ACTUAIJLY HELD ON 31.08.2016

Plcasc lヽ otc

(1)  IrOr information of cxponcrs,Norms Committec― H handles aH cases pertaining to
nxation/ratincation of｀ norms for Export Products falling undcr I′ I｀ C(卜IS)Chapter 72 to
76,78 to 80.85。 Conllnunications in rcspect of cascs/pcrtaining to NC― II Inay bc sent to
clnail addrcss:1lC2.d」 lttm二上

(li) In ccrtain cascs thc dccision of thc Norms Committcc rcfcrs to thc Rccommcndations/
Obscrvations/1)cllcicncics rcccivcd IIolll thc cOncerned Tcchnica1/ヽ uthority. Wherever
applicablc,a scanncd copy oF sLiCh dOcument has bccn placcd at thc cnd ofthe Minutcs,

in running scrial ordcrs. 
´
I｀hc conccrncd flrm/company may go thrOugh thc same and

rcspond accordi1181y.

(Hi)  Silllilarly,a scanncd copy ofthc blank Standard I)eflciency Forlrlat,、 vhich may flnd a
l・cfcrcncc in卜lC dccisions、 has also becn attached in the end.′ I｀ his rnay also bc referred to

by thc conccrncd lll・ 1■ /company and inay bc rcspondcd accordingly.

(iV)   
´
l｀hC Norinls(〕 o:η rnittcc has takcn dccision only、 vith respcct to technical aspect/、 vastage

norin s. Whilc rcdccining thc applications, RAs should chcck that thc appHcant has

iblЯ Hcd aH rccluircnlcnts as prcscribcd  in policy/procedurc including those in Policy

(〕 irculars No.50/2009-2014(RI〕 2010)datCd 28th Dcccmbcr, 2011, Policy Circular

oヽ.14(RI〕 -2012/2009-14,  datcd  4th  lrcbruary,  2013  and  O.M. No.
01/92/180/Vlisc.//ヽ 4ヽ.13/PC― V1/10 datcd 15.04.2014 or any othcr provisions undcr

irTP/HBP ibrl]()I)(〕 .

・
I｀he VIcctins No.H/81 datcd 23.08.2016 of Norms Committcc― H for the year 2016-17

、vas hcld on 31.08.2016 undcr thc Chairlnanship of Shri Jaikant Singh, Additional E)irector

(〕 cncral of 1lorci3n 
´
I｀ 1・adc to considcr thc R)llo、 ving applications for ratincation of norins in

rcspcct of｀ advancc authorizations undcr Duty I]xcmption Schcmc(Chapter-4)ofI「 Oreign Trade
Policy 2015-20.´ I｀ hc lbllo、 vil18 111elη bers、 vcrc prcscnt in thc rnccting:―

Sl.No。

1.

つ

D.

Name & Dcsignation

Shri S.K. Jain. t).O.

SIrri llaljit Singh. t>t)Ci

Shri Vinod Kumar Kashyap, ij'i't>O

Department

Minutcs ol'thc Mccting No. ll/[tl datcd 23.08.2016 actually held on 31.08.2016 are confirmed

bv thc mcmbcrs.
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Casc No.:6/16/81-A LC2/2012 Party Namc:CROMPTON    Mcct No/Datc:11/8ト
GREAVESIン IMITED,      AIンC2/2016

23.082016

HQ Filc

:01/81/050/00313/AM13/

HQ Filc

:01/81/050/00200/AM16/

RLA File

:03/94/040/00129/AM13/

RLA「 ile
:07/24/040/00255/AM14/

Lic.No/Datc10310709777

20.09.2012

Status:

Dcfcrrcd

Dcfcr Datc:

04.10.2016

on 28.06.2016.

Status:
I)cferred

Status:
Deferred

Approved

26.07.2016

dccidcd tO

Decision:NC observed that I)HI deflciency letter has been scnt to company

NC decided to wait forthe reply ofthe company and deferthe casc.

´
I｀he case stands defcrred to 04.10.2016

Case No.:7/25/81-ALC2/2012  Party Namc:GRAVITA INDIA  Mcct No/1)atc:11/81-
1.TD,                 AIン C2/2016

23.08.2016

HQ Filc               RIン A Flle               l′ ic.No/Datc:1310041928  Dcfcr Datc:
:01/81/050/00458/AM13/       :13/24/040/00047/AM13/        1801.2013               04.102016

Decision:NC observed thatthe reply ofthe company has becn sentto ⅣISMI〕 fbr conlincnts.
NC decided to awaitthcir comments and dcfcrthe casc.

・
「 he casc stands dcfcrred t0 04.10.2016.

Mcct No/Datc:11/8ト

ALC2/2016
23.082016

HQ File               RLA File               lン ic.No/Datc:0510371064  Dcfcr Datc:
:01/81/050/00461/AM14/       :05/24/040/00295/AN414/        1411 20i3               0410.2016

Decision:N(〕 observed that the reply ofthe company has bccn sent to C&PC fbr conlmcnts.

NC decided to awaittheir comments and dcfer the casc.

1｀he case stands deferred t0 04.10.2016.

Case No。 :73/24/81¨ AIノC2/2013  Party Namc:MOTHERSON
SUMISYSTEMS LTD.,

Case No.:11/9/81-ALC2/2015  Party Name:LMヽ /ヽ1ND POWER
BIッADES(INDIA)PVT.Iン TD

Decision : As per the decision taken in similar cascs in
after personal hearing with representative LM Wind powcr

ratify the norms for the above AA as under :

Mcct No/Datc:11/8ト

AlンC2/2016
23082016

1ンic.No/Date:0710099873

2211 2013

Mccting No.9/81 datcd

Bladcs(India)Pvt.1′ td,NC

Import Items - Inputs for the export product are allowed as applicd as pcr C&PC comments.

Export Item:

自

Iン M42.I P Itotor 131adc

42.l Meter



2,975 mm (Largcst chord)

I{A may take suitablc conscquential action accordingly.

(lasc No.:6/21181-Al,C2l20l3 Par-tv Name:SIECHEM
TlうCHN01′ OGIES PRIVATE
I′ Iヽ41TED

RLA「 ilc
:04/24/040/00192/AM14/

Decision : NC obscrved that casc has been referred
await thcir comments and defer thc case.

'l'hc casc stands dcl'crrcd to 04.10.2016.

Mect No/Datc:11/8ト

ALC2/2016
2308.2016

Lic.No/Date:0410152322
127.11.2013

to DoT for comments.NC

Status:
Deferred

Defer Date:
04.10.20r 6

decided to

HQ IrilC

:O1/81/050/00394//ヽ Ⅳl1 4/

Casc No。 :7/24/81-AI′ C2/2013

HQ「 ilC
:01/81/050/00395/ノ Nヽ414/

Dccision:NC obscrved
a、vait thcir commcnts and

Party Namc:SIECHEM
TI]CHNOLOGIES PRIVATE
LIヽ 41′ 1｀ 1う I)

RIッ Al'ilc

:04/24/040/00193//ヽ M14/

that casc has been referred

defcr thc case.

Mcct No/Date:11/81-

AIンC2/2016

23.08.2016

Lic.No/Datc:0410152323

27.11.2013

to DoT for commentso NC

Status:
Deferrcd

Defer Date:
04.r0.20r6

decided to

′
I｀hc casc stands dcfcrrcd to 04.10.2016.

Casc No。 :30/24/81-Alノ C2/2013 Party Namc:PILOT
INDUSTRIES LTD.

IIe Filc RLA F-ile Lic.No/Date:0510375028 Defer Date:

:01/81/050/00 418lAMt 4l :0512410401003271AM|41 31 .12.2013 0 4.10.20t6

l)ecision : NC obscrvcd that thc reply of the company has bcen scntto MSME for comments.

NC dccidcd to await thcir commcnts and defer the case.

'l'hc casc stands dclcrrcd to 04.10.2016.

Casc No.:84/24/81-AI,C2/2013  Palty Namc:TATA
INDIA l´TD

BP SOLAR  Mcct No/Datc:11/8ト

Dccision :'l'hc case has been referred to MNRE
05.08.2016 to cxpeditc thcir comments. NC decided

casc.

'l'hc casc stands deferrcd to 04. 10.2016.

ALC2/2016
2308.2016

1Lic.No/Date:0710101901

04.02.2014

for comments.MNRE
to a、vait their comments

HQ「 1lC
:01/81/050/00472//ヽ M14/

RIッ A Irilc

:07/24/040/00395/AM14/

νlect No/Datc:11/81-

ALC2/2016
23.08.2016

Status:
Deferred

Status:
Deferred

Defer Date:
04. r 0.2016

reminded on
and defer thc

ト



Case No。 :85/24/81-A LC2/2013 Party Namc:TATA POWER
SOLAR SYS´ I｀ EMS LTD

HQ Filc               RLA Filc
:01/81/050/00473/AM14/       :07/24/040/00413/AM14/

Dccision : Thc case has bccn rcferrcd to MNRE
05.08.2016 to expedite their comrncnts.NC dccided

case.

Mcct No/Datc:11/81-

AlッC2/2016
23.08.2016

Lic No/Datc:0710102050

07.02.2014

for commcnts.MNRE
to await thcir comments

Status:
Deferrcd

Defer I)atc:
04.I0.20r6

remindcd on
and dcfcr the

.Thc case stands dcferrcd to 04.10.2016.

Case No.:14/3/81-ALC2/2014 Party Namc:TEMPEL     .Mcct No/Datc:11/8ト
PRECISION METAL      .Al″ C2/2016
PRODUCTSINDIA PVT.  23.08.2016
LTD.,

RIン A Filc

Case No.:16/6/81-ALC2/2014

HQ Filc

Palty Namc:LS CABLEINDIA
PRIVATE Iン IMITED,

RLA Filc

Mcct No/1)atc:l1/81‐

AlンC2/2016
23.082016

1´ ic No/Datc:0510386026

Status:

Dcfcrrcd

I)ctrI)atc:

04.10.2016

Status:
Deferred

Dcfcr Datc:

tG{
.e .-ft.r ;h-,..:,?

HQ File Lic No/Datc:0410156295

,O 
:01/81i050/00lll/AMl5l :0412410401002721AM141 17.03.20t4

Decision :The application for the above AA has bccn rclcrrcd to DIPP lor commcnts.
Representative DIPP present in the meeting informed that copy of the application not rcccivcd
by them. NC decided to forward the copy of above AA to t)lPP and defer thc case.

The case stands deferred to 04.10.2016.

Case No。 :9/9/81-ALC2/2015   Party Namc:LMヽ VIND POWER McctNo/1)atc:11/81-

IBLADES(INDIA)PVT.LTD  AIン C2/2016
23.082016

Approvcrl

Iン ic.No/1)atc:0710102970

18032014

Decision : As per the decision taken in similar cases in Mceting No.9/81 dated 26.07.2016
after personal hearing with representative LM Wind Power Illadcs (lndia) Pvt. Ltd, NC
decided to ratify the norms for the above AA as under :

11 Import ltems - Inputs for the export product are allowed as applicd as pgr C&PC commcnts.

Export Item:

Dcscription LM47.6P Rotor Bladc
Blade Lennth 47.6 Mctcr

Max root Chord 3,108 mm (Largest chord
Blade weight 8064 kg十 /… 30/0

RA may take suitablc consequential action accordingly.

HQ Filc

:01/81/050/00198/′ Mヽ16/
RIンA「 ilc
:07/24/040/00472//ヽ M14/

ヤ



:O1/81/050/00170/ノ Mヽ15/ :05/23/040/00004/Aヽ 415/

RLA F‖ e

:07/24/040/00039/ANl15/

108.05.2014              04.102016

rcfcrred to Do″「 for comments.NC

Approved

Lic.No/Date:0710104122

15.052014

I)ccision : 'l'hc application lor the above AA has

dccided to await thcir commcnls and defer the case.

'l'he case stands deferred to 04.10.2016.

Casc No.:10/9/81-ALC2/2015  Party Namc:1ン M WIND POヽVER McctNo/Datc:H/81‐
BIンADIES(INDIA)PVT.LTD  IAlン C2/2016

12308.2016

HQ「 ilC
:01/81/050/00199/AN/116/

bccn

Dccision : As per the decision taken in similar cases in Meeting No.9/81 dated 26.07.2016
alter personal hearing with rcpresentative t,M Wind Power Blades (lndia) Pvt. Ltd, NC
dccidcd to ratify thc norms lbr the above AA as under :

13 Import Items - Inpuls for the export product are allowed as applied as per C&PC comments.

Iixport Item:

Dcscription IンⅣ147.6P Rotor Bladc

131adc lン cngth 47.6 Mctcr

Max root Chord 3,108 mm (l,argest chord)
tlladc wcight 8064 kR+/-30/0

RA lnay takc suitablc conscquential action accordingly.

Casc No.:8/9/81-AI」C2/2015   Party Namc:LMヽ VIND POWER‐ Mect No/Date:11/81‐
BLADES(INDIA)PVT.LTD  IALC2/2016

123.08.2016

Approved

HQ IlilC RLA Irilc Lic No/Datc:0710105630

:01/81/050/00191I t\Ml6l :0712410401001251AMl51 10.07.2014

l)ecision : As per thc dccision takcn in similar cases in Mecting No.9/81 dated 26.07.2016
after personal hearing with representative LM Wind Power Blades (lndia) Pvt. Ltd, NC decided to

ratify the norms lor the above AA as under :

14 Irnport Items - Inputs for the export product are allowed as applied as per C&PC comments.

Irxport Itcm:

[)cscription 1ンⅣ147.6P Rotor Bladc

131adc Iッ cngth 47.6 ⅣIctcr

Max root Chord 3.108 rnm ([.argcst chord)
131adc、vcight 8064 kg+/… 30/0

action accordingly.ａ
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Case No。 :3/9/81¨ALC2/2014   Party Namc:APAR
INDUSTRIES LIMITED

Case No.:7/9/81-ALC2/2015

HQ File

:01/81/050/00196/AM16/

Mcet No/1)atc:11/81-

ALC2/2016
23.08.2016

RLA F‖ e

:34/24/040/00095/AM15/ 23.07.2014

Party Name:LMヽ VIND POWER McctNo/Datc:H/8ト
BLADES(lNDIA)PVT.LTD  Alン C2/2016

2308.2016

RLA Filc

:07/24/040/00166/AM15/

Party Name:SHREE‐ JI
POWERLINES

RIン A Filc

:03/95/040/00608/AM15/

Lic.No/Datc:0710106351

11.08.2014

Status:
I)eferrcd

0410.2016

Approvctl

Status:
I)cferrcd

Status:

Dcfcrrcd

Dcfcr Datc:

04102016

単 :・ マ

HQ File

:01/81/050/00257/AM15/

1ン iC No/Datc:3410040390  Defc・ r Datc:

rs Decision : NC observed that hard copy of the application of abovc AA not rcccivcd lrom thc

RA, Vadodara inspite of repeated reminders dated 17.8.2015, 16.10.2015, 13.11.2015 and

22.12.2015. NC decided to defer the case and send final rcmindcr to I{A, Vadodra and in casc

no reply is received before the next meeting the case may be closed.

'l'he case stands deferred to 04.10.2016.

Decision : As per the decision taken in similar cases in Meeting No.9/81 dated 26.07.2016
after personal hearing with representative LM Wind Power Bladcs (lndia) Pvt. l.td. NC
decided to ratify the norms for the above AA as under :

16 Import Items - Inputs for the export product are allowed as applicd as per C&PC comments.

Export Item:

Dcscription lン M47.6P Rotor BIadc

Blade Lensth 47.6 Meter

Max root Chord 3,108 mm (Largest chord)
Blade weight 8064 kg+/-3%

RA rnay takc suitable consequential action accordingly.

Case No.:20/15/81‐ ALC2/2014 Party NamciSMART CARD IT  Mcct No/1)atc:11/8ト
SOLUT10NS LTD         ALC2/2016

23.08.2016

HQ File               RIッ A Filc               Iン ic.NO/1)atc:3H0064957  Dctr Datc:

17 :01/81/050/00477/AM15/       :31/83/040/00160/AM15/       09.102014               0410.2016

Decision:NC observed thatthc rcply ofthe company has becn scntto I)citY for conlrncnts.

NC decided to awaittheir comments and deferthe case.

The case stands deferred to 04.10.2016.

Case No。 :45/15/81¨ ALC2/2014 Mcct No/1)atc:11/81-

ALC2/2016
23.08.2016

Lic.No/Date:0310790374
20.10.2014

HQ File

:01/81/05 0/00502/AM

釘



Decision :DIII dcficicncy lctter sent to company on28.06.2016 seeking certain information.
Np rcply rcccived liom thc company till datc. NC decided to scnd a reminder to company and

dcf-cr thc casc.

HQ「ilc               RIン A Filc               Lic.No/Datc:0710107288  Defer Date:

19 :01/81/050/00631//ヽ
M15/       :07/24/040/00347/AM15/       24.12.2014              04.102016

1)ccision:NC obscrvcd thatthc rcply ofthc company has been sentto MSME for corninents.

NC dccidcd to await thcir commcnts and defer the case.

′
ドhc casc stands dcibrrcd to 04.10.2016.

・
I｀hc casc stands deた rrcd to 04.10.2016.

Casc No.:12/18/81-AIッ C2/2014  Party Namc:ZENITH
PRItCIS10N PVT LTD。

,

Casc No.:55/18/81-AI′ C2/2014 Party Namc:VINDHYA
′
「 131ン I〕 Iン INKSIンTD,

Mcct No/Datc:11/8ト

AIンC2/2016

23082016

Meet No/Date:11/8ト

ALC2/2016
23082016

Status:
Deferred

Status:
Deferred

HQl'ilC

20 :01/8i/050/00674//ヽ
M15/

HQ「 ilC
:01/81/050/00663//ヽ M15/

RIン A Irilc

:11/24/040/00004/AM15/

RIッ A「 ilc

:07/24/040/00362/AM15/

Lic.No/Date:1110028126  Dcfcr Datc:
19.01 2015               04.102016

bccn referrcd to Do・「 for comments.NC

Status:
Deferred

Lic.No/Date:0710107543

0202.2015

f)ccision : 'l'he application for the above AA has

dccidcd to await thcir comments and defer the case.

'l'hc case stands dcfcrred to 04.10.2016.

Casc No.:56/18/81-AI′ C2/2014  Party Name:JST STESALIT    Meet No/Datc:11/81-
TRANSFORMERS PVT.LTD.,  ALC2/2016

23.082016

HQ「ilc               RIン A Irilc              Lic.No/Date:2210015181  Dcfcr Date:

21 :01/81/050/00675/ノ
Nヽ415/        :22/24/040/00088/AM15/       3001 2015               0410.2016

1)ccision:I)III dcAciency letter scnd to flrln on 12.07.2016,ho、 vcvcr,no reply received from

thc llrin.NC dccidcd to scnd a rclllindcrto nrnl and dcた rthe casc.

′
Fhc casc stands dcた rrcd to 04.10.2016.

Casc No.:44/18/81¨ A LC2/2014 Party Nanlc:LMヽ VIND POWER MeetNo/Date:H/81‐
BLADItS(INDIA)PVT.LTD  ALC2/2016

23.082016

Approved

22 Dccision : As pcr thc dccision taken in similar cases in Meeting No.9/81 dated 26.07.2016
after pcrsonal hearing with reprcsentative LM Wind Power Blades (lndia) Pvt. Ltd, NC decided to

ratify thc norms lor thc above AA as undcr :

lor the export product are allowed as applied as per C&PC comments.
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Description LM47.6P4Rotor BIade
BIade Length 47.6 Mcter

Max root Chord 3,108 mm (Largest chord)
Blade weight 8830 kg+/-30/0

lrxport Item:

RA rnay take suitable conscquential action accordingly.

Case No.:2/8/81-ALC2/2016   Party Name:ABB INDIA

LIMITED

HQ File

23 :01/81/050/00166/AM17/

HQ File

24 :01/81/050/00507/AⅣ 116/

HQ Filc

25 :01/81/050/00074/AM16/

Case No.:25/9/81-ALC2/2015

26 HQ Filc

:01/81/050/00214/AM16/

DecisiOn:Company has

Decision:Thc application for thc abovc AA has becn

decided to awaittheir commcnts and defcrthe casc.

The case stands dcfcrred tO o4.10.2016.

Case No.:5/24/81-ALC2/2015  Palty Namc:PHOENIX
INDUSTRIES PVT.I´ TD

RLA「 ‖c
:07/21/040/01099//ヽ M15/

RLA File

:03/95/040/01051/AM15/

RLA File

:09/24/040/00535/Aヽ 415/

Party Namc:TOSHIBA
TRANSMISs10N&
DISTRIBUT10N SYS′

I｀EMS
RLA F‖ c
:09/24/040/00110/Aヽ 416/

becn rcqucsted to prOvidc a

Lic.No/Datc:0710107777   1)cncr I)atc:

10.032015               04.102016

rcferrcd to DcitY for commcnts.N(〕

Decision :The applicatiOn fOr the abovc AA has becn

decided tO await their cOrninents and dcfer the casc.

The case stands deferred tO o4.10.2016.

Case No.:1/3/81-ALC2/2015   Party Name:HARSHINI EPC

PVT LTD

Lic.No/Datc:0310795328  Defcr Date:

15042015               o410.2016

rcferrcd tO MOS fOr commcnts.NC

Mcct No/Datc:11/81-

ALC2/2016
23082016

Mcct No/Datc:11/8ト

AlンC2/2016
23.08.2016

NIcct No/Datc:11/8ト

ALC2/2016
23.08.2016

Mcct No/Datc:11/81‐

ALC2/2016
23.08.2016

Lic.No/Datc:0910o62214
1806.2015

copy Of past approvcd

Status:
I)efe rrctl

Status:
Defcrrcd

Sta t us:
Defcrred

Status:
Dcfcrred

Dcler Datc:
04.10.2016

AA ol'samc

Decision : The application for thc above AA has bccn
decided to await their comments and defer the casc.

The case stands deferred to 04.10.2016.

Lic No/Datc:0910061983  Dcたr Datc:
06.05.2015               o4102016

refcrrcd to DHI%r commcnts.NC
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cxport product.NC dccided to a、 vait rcply ofthe company and defer the case.

′
Fhc casc stands dcfcrred to 04.10.2016.

Casc No.:1/21/81-AIン C2/2015  Party Namc:TRANSFORMERS IMcet No/Date:11/81-
&RI]CTIFIERS(INDIA)LTD  IALC2/2016

123082016

HQ IlilC               RIンA Irilc               Lic.No/Datc:0810135865  Dcfcr Datc:

27 :01/81/050/00404/ノ
Mヽ16/       :08/24/040/00138/AM16/        17.082015               04.102016

1)ccision : I)III deficicncy lcttcr send to flrm on 28.06.2016 followed with rcnlinder datcd

08.08.2016.N()dccided to await reply ofthe irnl and deferthe case.

′
I｀hc casc stands dcfctrred to 04.10.2016.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ Filc

28 :01/81/050/00412//ヽ
Ⅳl1 6/

HQ「 ile

29 :01/81/050/00535//ヽ
M16/

RLA Irilc

:05/23/040/00363//ヽ M16/

RLA「 ilc
:03/95/040/00470/AM16/

ILic No/1)atc:0510396451  Dcfcr Datc:

27112015               04.10.2016

refcrrcd to DHI for comments.NC

Meet No/Date:11/81‐

ALC2/2016
23.08.2016

Mect No/Datc:l1/8ト

ALC2/2016
23082016

Mcct No/Datc:11/81-

ALC2/2016

Casc No.:9/21/81‐ Alコ C2/2015  Palty Name:」 AYBEE
LAMINATIONS PVT LTD

I)ccision : 
′
I｀ he application for the above AA has been

dccidcd to awaitthcir commcnts and dcfcrthc case.

・
I｀he casc stands dcfcrrcd to 04.10.2016.

Case No.:33/24/81‐ AIノC2/2015  Party Namc:PHOENIX FOILS
PVT lンTD.

Decision : 'l'he application for the above AA has been

dccidcd to await their commcnts and defer the case.

'l'hc case stands defcrred to 04.10.2016.

Casc No.:17/24/81-AIメ C2/2015  Party Name:ANIGLO STEEL   Mect No/Datc:11/81-
PVTlッTD,               IALC2/2016

.23.08.2016

HQ IrilC               RLA Filc               Lic No/Date103 10801 043  Defer Datc:

30 :01/81/050/00519//ヽ
M16/       :03/94/040/00734/AM16/       15.12.2015               04.102016

1)ccision:NC obscrvcd thatthe rcply ofthc company has been sentto MSME for cornrnents.

NC decided to awaitthcir commcnts and deferthe casc.

′
I｀hc case stands deferrcd to 04.10.2016.

‐Lic No/Datc:0310800978  Dctr Datc:

141220i5               04102016

referred to MSME for comments.NC

Status:
Deferred

31 Casc No.:18/24/81-AIノ
C2/2015 ‐Party Namc:ANGLO STEEL

PVT L′ I｀D,

vコ _

,1
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23.08.2016

HQ Filc               lRLA Fllc               Lic.No/Datc:0310801045  DcFcr Datc:
:01/81/050/00520/AM16/       :03/94/040/00735//ヽ N/416/       15.12.2015               04102016

Decision:NC observed thatthc rcply ofthc company has bcen sentto MSヽ /11]fbr comlncnts.

NC decided to awaittheir comments and deferthc casc.

Thc case stands deferred to 04.10.2016.

Case No。 :16/24/81¨ ALC2/2015 Party Namc:ANGLO STEEL   Mcct No/Datc:11/8ト
PVT LTD,               ALC2/2016

123.08.2016

HQ File               RLA File              ‐Lic.No/Date:0310801123  Dcfcr Datc:

32 :01/81/050/00518/AM16/       :03/94/040/00731/AM16/       16.12.2015               04102016

Decision:NC observed thatthe reply ofthe company has becn scntto MSME for commcnts.

NC decided to await their comments and deferthc casc.

The case stands deferred to 04.10.2016.

HQ File

33 :O1/81/050/00521/AM16/

HQ File

34 :01/81/050/00522/AM16/

HQ File

:01/81/050/00029/AM17/

RLA Filc

:03/94/040/00733/AM16/

RLA Filc
:03/94/040/00732/AM16/

RLA File

:31/83/040/00125/AM16/

Lic No/Datc:031080H26  Dcfcr Datc:

16.12.2015               04.10.2016

been sentto MSME for conlrnents.

Mcct No/Datc:l1/81‐

ALC2/2016
23.08.2016

Meet No/Datc:11/8ト

ALC2/2016
23082016

Mcct No/Datc:l1/8ト

ALC2/2016
23.082016

Case No.:19/24/81‐ ALC2/2015 Party Namc:ANGLO STEEL
IPVT LTD,

Status:
Deferred

Status:
Deferred

Status:
Dcferred

Status:
Deferred

Decision:NC observed thatthc reply ofthe company has

NC decided to awaittheir comments and deferthe case.

The case stands deferred t0 04.10.2016.

Case No.:20/24/81‐ ALC2/2015 Party Name:ANGLO STEEL
PVT LTD,

Lic No/1)atc:0310801122   Defcr I)atc:

1612.2015               04.10.2016

becn sentto MSME for commcnts.Decision : NC observed that the reply of the company has
NC decided to await their comments and defcr thc case.

The case stands deferred to 04.10.2016.

Case No.:29l2181-ALC2l20l6 PartyName:VIKARSFI
S'|AMPINGS INDIA PV]" L]'D.

Decision : The application for the above AA has bccn
decided to await their comments and defer the case.

Iッ ic.No/Datc:3110065796  Dctr Datc:

16.122015               04.10.2016

referrcd to DHI%r comments.NC

留

ヽ

10
 々 ず
「“
nマ 下



′
I｀hc casc stands dcferrcd to 04.10.2016.

Casc No.:25/24/81-AI′ C2/2015  Party Namc:FC1 0EN
CONNECTORSLン IMITED

HQ IlilC RLA File
:01/81/050/00527//ヽ M16/       :10/24/040/00081/AM16/

1)ccision:NC obscrvcd thatthc reply ofthc company

NC dccidcd to a、 vait thcir commcnts and dcfcr thc casc.

´
I｀hc casc stands dcfcrrcd to 04.10.2016.

Casc No.:28/24/81-AI′ C2/2015  Party Namc:「CI OEN
CONNECTORS LIMITED

HQ IrilC

37 :01/81/050/00530//ヽ
M16/

I)ccision:NC obscrved that the reply ofthe company

NC dccidcd to await thcir comments and deferthe case.

´
I｀hc casc stands dcfcrrcd to 04.10.2016.

Casc No。 :29/24/81-ALC2/2015 Party Namc:FCI OEN
CONNECTORSLン IMITED

HQ IlilC RIン A Filc

38 :01/81/050/00531//ヽ
N/116/       :10/24/040/00082/AM16/

1)ccision:NC observcd thatthc rcply ofthe company

N(〕 dccidcd to a、vait thcir commcnts and dcferthe casc.

´
Fhc casc stands dcttrrcd to 04.10.2016.

Casc No.:22/2/81¨ AlフC2/2016  Party Name:THERヽ40 CABIンES
lンIMITED

Lic.No/1)atc:1010059345  Dcfer Datc:

17.122015              0410.2016

has been sentto DeitY for commcnts.

Mcct No/Date:11/81-

ALC2/2016
23.082016

Mcct No/Datc:11/81‐

ALC2/2016
23.08.2016

Lic No/Datcl1 01 0059344

17.122015

has been sent to DeitY for

Status:
Deferred

Status:

Deferred

Defer Datc:

0410.2016

comments.

RIン A Irilc

110/24/040/00083/A～ 116/

Mcct No/Date:11/81-

ALC2/2016
23.08.2016

Mect No/Datc:11/8ト

ALC2/2016
2308.2016

Lic No/Datc:0910063003

21.122015

flrm on 02.08.2016.NC

HQ「 llC

39 :O1/81/050/00022//ヽ
4ヽ17/

Casc No.:23/2/81-AIJC2/2016

40

HQ IlilC

RLA Filc

:09/24/040/00390/AM16/

Party Name:THERMO CABLES
IンIMITED

RIン A rilc

Lic.No/Date:1010059346  Defer Datc:
18.122015               04.102016

has becn sentto DcitY for commcnts.

Status:
Deferred

Status:

Deferrod

Dcfer Date:

04.10.2016

decided toDccision : DIPP deficiency letter dated 12.7.2016 sent to
await reply of thc firm and defbr the casc.

'l'hc casc srands dcfcrrcd to 04.10.2016.

Mcct No/Datc:11/81‐

ALC2/2016
23.082016

Status:
Deferred

Lic No/Datc:0910063004  Dcfcr Datc:

vコ _
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:01/81/050/00023/AM17/ :09/24/040/00386/AM16/ 21.12.2015               04.102016

to flrlYl on 02.08.2016.NC decidcd toDecision : DIPP deficiency letter dated 12.7.2016 sent

await reply of the firm and defer the case.

The case stands deferred to 04.1 0.201 6.

Case No.:7/24/81¨ALC2/2015  Party Namc:PHOENIX FOILS  Mcct No/Dtte:11/8ト
PVT.LTD.             ALC2/2016

23.082016

HQ Filc               RLA Filc              Lic.No/Datc:0310801276  Dcfcr Datc:

41 1:01/81/050/00509/AM16/       :03/95/040/00648/AM16/       22.12.2015               04.102016

1Decision :MOS  deflciency letter sent on 04.05.2016 follo、vcd 、vith relnindcr datcd

128.06.2016.NC decided to await reply ofthe flrrn and dcferthc casc.

.The case stand deferred to 04.10.2016.

Mect No/Datc:11/8ト

ALC2/2016
23.08.2016

Mcct No/Datc:l1/8ト

ALC2/2016
23082016

Lic.No/Datc:1010059351

30.122015

has been scnt to DcitY

Status:
Deferrcd

Status:
Dcferred

Status:
Deferred

Defer [)atc:
04. r 0.2016

for commcnts.

Case No.:26/24/81‐ ALC2/2015 Party Namc:FCI OEN
CONNECTORS LIMITED

HQ File RLA File

42 :01/81/050/00528/AM16/       :10/24/040/00089/Aヽ 416/

Decision:NC observed that the reply ofthc company

NC decided to awaittheir comments and dcfcrthc case.

1｀he case stands deferred to 04.10.2016.

Case No。 :27/24/81-ALC2/2015 Party Namc:FC1 0EN
CONNECTORS LIMITED

HQ File RLA Filc

43 :01/81/050/00529/AM16/       :10/24/040/00087//ヽ M16/

IDecision:NC observed thatthe reply ofthc company
NC decided to awaitthcir comments and deferthe case.

The case stands defcrred to 04.10.2016.

Case No.:23/24/81-ALC2/2015 Party Namc:APPLE
I                    INTERNAT10NAL

Lic No/Datc:1010059352  Dcfcr Datc:

30122015               0410.2016

has been sentto DeitY for commcnts.

Mcet No/Datc:11/8ト

ALC2/2016
23.082016

Stalus:
I)efe rrcd

HQ「‖e                 RIン A FHc                Iッ ic No/1)atc:031080:624  Dctr Datc:

44‐
:01/81/050/00525/AM16/       :03/94/040/00724/Aヽ416/       07.012016               04.102016

1Decision:DIPP deflcicncy lettcr sent to flrm on 28.06.2016 fo1lowcd with rcmindcr datcd
08.08.2016.NC dccided to await reply ofthe flrnl and dcferthc casc.

The case stands defcrred t0 04.10.2016.

日
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Casc No.:14/24/81-AIノ C2/2015 Party Namc:VENTURE
LIGHTING INDIA LTD.

RLA「 ilc
:05/24/040/00530/AM16/

Meet No/Datc:l1/8ト

ALC2/2016
23.08.2016

1ンic No/Datc:3410041797

Lic.No/Date:0510397430

Rejected

Status:
Deferred

Status:

Deferred

Defer Datc:

0410.2016

for comments. NC

HQ IlilC RLA Filc
:01/81/050i005 I 6/AM l6l :3412410401002471AM161 I I .01 .2016

'15 l)ccision : NC notcd that DIPP Dcficiency letter was issued to the company on 19.04.2016
lollowcd by rcmindcr dated 28.06.2016. Since, no reply was rcceived from the company
dcspitc reminder, thc comrnittcc decided to reject the case with direction to company to pay
customs duty & applicablc intcrcst for EODC.

I{A may takc suitablc consequential action accordingly.

Casc No.:34/24/81-ALC2/2015 Party Namc:TATA PRECISION Mcct No/Datc:11/8ト
INDUSTRIES(lNDIA)LTD.,  ALC2/2016

23.08.2016

HQ llHc                 RIン A「 ilc                Lic.No/Date:5610004816  Dcfcr Datc:

46 :O1/81/050/00536/AM16/        :56/24/040/00050/AM16/       22.01.2016               04.102016

1)ccision:I)IPP dcllcicncy lcttcr scnt to company on 28.06.2016 follo、 ved by rerninder dated

08.08.2016.NC dccided to await rcply ofthc company and dcfcrthc casc.

′
ドhe casc stands dcfcrrcd to 04.10.2016.

Casc No.:15/24/81-ALC2/2015 Party Name:V01TH HYDRO   Meet No/Date:11/8ト
PRIVAl｀E LIMITED       ALC2/2016

23.08.2016

HQ IrilC

47 :01/81/050/00517/AM16/

HQ「 ilC
:O1/81/050/00009/AM17/

Casc No.:20/2/81-ALC2/2016

49

HQ Filc

28.01 2016

been referred to DHII)ccision : 
´
Fhe application for thc above AA has

dccldcd to a、 valt commcnts and dcfcrthe case.

′
I｀hc casc stands defctrrcd to 04.10.2016.

Casc No.:9/2/81-AlフC2/2016   Party Namc:ELKAY
TEl´ 1うLINKS LTD.

48 Dccision : NC obscrved that complete copy application of the subject AA
reccivcd from the concerned RA. NC decided to request concerned RA to
complcte copy of thc application lor cxamination and defer the case.

'l'he case stands defcrrcd to 04.10.2016.

RLA File
:05/23/040/00419/AM16/

Party Namc:MAHARASHTRA
SEAMlン ESS LTD

RLA rilc

Mect No/Date:11/8ト

ALC2/2016
23.08.2016

Lic No/Date:0510397504

04.02.2016

Meet No/Date:11/8ト

ALC2/2016
23.08.2016

Lic.No/Date:0510397526

Status:
Deferred

Defer Date:
04. r 0.20 r6

has not been

forward the

Approved
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:0t/81/050/000201AM17t fi5t24t040t005t t/AMl6/ 08.02.2016

Decision : NC decided to ratify the norms flor the abovc AA as pcr thc commcnts oll)lPP
vide their U.O.No. 1217112016-T5W/49 dated 3010812016 as undcr :

l. Net weight of export product may be modified as 708.89 M'l'.
2. Diameter of export product may be corrected as " ID l2 Inches (304.8 mm) & OD

323.9 mm" .

3. Word " Relevant" may be prefixed with the description of import item at Sl. No. I

and its quantity may be allowed as applied for i.e. 798.776 MT as 1.20 M17M'l'
content in the export items taking clue lrom SION C-797.

4. Quantities of import items from Sl. No.2, 3 &.4 may bc allowed as 1453.663 Kgs.
3188.287 Kgs & 31282 Kgs. respectively after taking clue from SION at SI.No. C-
1290.

5. Quantity of import item at Sl.No. 5 may be allowed upto 2 % of lrOil valuc ol'
exports.

RA rrlay take suitable consequential action accordingly.

Case No。 :27/2/81¨ALC2/2016  Party Name:U.K.B.        Mcet No/Datc:11/81‐
EIン ECTRONICS PVT LTD.   ALC2/2016

123.08.2016

HQ File RLA Filc Lic.No/1)atc:0510397529   1)cncr I)atc:
:01/81/050/00027/AM17/       :05/24/040/00518/AM16/       o8.02.2016              04.10.2016

Decision:DIPP deflciency letter dated 12.7.2016 sentto flrm on 02.08.2016.NC decidcd to

await reply ofthe flrma and defer the case.

The case stands deferred t0 04.10.2016.

Case No.:28/2181-LLC72016 Party Name:VEM Mcct No/Datc:11/81-
TECHNOLOGIES PVT LTD. IALC2/2016

23.082016

HQ Filc RLA File Iンic No/Datc:0910063235

51 :01/81/050/00028/AM17/       :09/71/040/00168//ヽ M16/        1o.o2.2016

1)ecision : The application forthe above AA has been refcrred to MOD

‐decided to a、 vait their comments and deferthe case.

The case stands deferred tO o4.10.2016.

lor commcnts. NC

Case No。:30/2/81-ALC2/2016  Party Name:MAYFAIR
INTERNATIONAL

HQ File RLA File

52 :O1/81/050/00030/AM17/       :03/95/040/00807/AM16/        1l o2 2016

Decision:NC decided to ratitt thC norms for the abOve AA on rcpcat basis as pcr thc

cornrnents of E)IPP vide thcir U.O.No.12/71/2016-TSW/52 datcd 30/08/2016 as undcr:

"containing 287.06 MT ol' cold Rolled Stainless Sreel Grade (200 Serics),,

Status:
I)cfcrrcd

Status:

Dcfcrrcd

Dctr Datc:

04.10.2016

Meet No/1)atc:11/81‐       Approvcd
ALC2/2016
23.08.2016

Lic.No/Datc:0310802487

亀・Ｗｏｒｄの
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may bc suffixcd with the dcscription of export product .

Words "of rclcvant grade & thickness" " may be sul'fixed with the description ol'
import items at Sl. No. I &2.
Quantities of import items at Sl. No. 1 8. 2 may be allowed as applied for i.e.

56 M'l' &.254 MT rcspectivcly as I .08 Kgs./Kg. content in export items as claimed by
thc applicant.

ItA rnay takc suitablc conscqucntial action accordingly.

Casc No.:15/5/81-ALC2/2016  Party Namc:CHINA STEEl′    Mcct No/Date:11/8ト

HQ Filc

53 :01/81/050/00048/AM17/

HQ「 ilC

54 :O1/81/050/00010/AⅣ
l17/

CORPORAT10N INDIA
PRIVA′ I｀ I]I´ Iヽ41TED

RLA Filc

:34/24/040/00272/AM16/

RLA「‖c
i10/24/040/00106/AM16/

RI´A「 ilc

:10/24/040/00107/AM16/

that casc has been referred

defcr thc case.

ALC2/2016
23.08.2016

Lic.No/Date:3410041886

15.022016

Mcct No/Date:11/8ト

ALC2/2016
23.08.2016

Lic.No/Date:1010059409

16.02.2016

to DeitY for comments.NC

Dccision:NC decidcd to ratitt thC nOrms for the above AA as per MOS comments宙 dc

thcir U.〇 .No.2(6)/2016-TD daed 20.07.2016(copy Cnc10sed).

ItA lllay takc suitablc conscqucntial action accordingly.

Approved

Status:
Deferred

Defer Date:
04.10.2016

decided to

Casc No.:10/2/81-Al」 C2/2016   Party Name:FCI OEN
CONNECTORSlン IMITED

1)ccision :NC obscrvcd that casc has bccn rcfcrrcd

a、vait thcir commcnts and dcfbr the case.

′
Fhc casc stands dcfcrrcd to 04.10.2016.

Casc No.:11/2/81-AI′ C2/2016   Party Namc:FCI OEN
CONNIECTORS LIMITED

Mcet No/Date:11/8ト

ALC2/2016
23.08.2016

Lic.No/Datc:1010059410

16022016

to DeltY for comments.NC

HQ「 ilC
:01/81/050/000i1/ノ Nヽl1 7/

Dccision:NC observed
a、vait thcir comments and

Status:

Deferred

Defer Datc:
.04.10.2016

decidcd to

′
I｀hc casc stands dcた rrcd to 04.10.2016.

Casc No.:12/5/81-ALC2/2016  Party Name:ANJANI
TECHNOPLAST LTD.

56 llQ I"ilc RLA「 ilc
:01/81/050/00045//ヽ Nl1 7/       :05/23/040/00484/ANl16/       18.022016

Dccision:NC obscrvcd that commcnts offcrcd by MSME(ChcmiCal
OM No.´ I｀ 1フ 1̈2021/5/2016-GC and F¨ DCMSME-742 datcd 」uly,

Mcct No/Date:11/8ト

ALC2/2016
23.08.2016

Lic.No/Date:0510397635

Status:

Deferred

Defer Datc:

04.10.2016

Division)vide their

2016 nceds fu■ hcr

rrolgn Treda
Commgrca
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exarnination.N()dccidcd to dcfer thc casc.

1｀hc case stands deferred to 04.102016.

ICase No.:`/2/81¨ ALC2/2016   Party Name:DYNAMIC
‐                     ICABLES PVT.LTD.

HQ File

101/81/050/00006/AM17/

HQ File

60 :01/81/050/00047/AM17/

RLA Filc

:13/24/040/00044/AM16/

RLA Filc

:05/23/040/00497/AM16/

Mcct No/Date:11/81-

AlンC2/2016

2308.2016

Mcct No/Datc:‖ /8ト

ALC2/2016
23.08.2016

Lic.No/Datc:0410161655

25.02.2016

was sent to flrm on

Status:
Dcferrcd

Status:

Dcfcrrcd

I)cfcr I)atc:

04.10.2016

02.08.2016.NC

Decision : The application  for the above AA has

Representative DIPP present in the meeting informed
ldecided forthe same to DIPP and deferthe case.

The case stands deferred to 04.10.2016.

ICase No.:7/2/81-ALC2/2016 Party Name:DYNAMIC
CABLES PVT.LTD.

HQ File RLA Filc

:01/81/050/00007/Aヽ 417/     :13/24/040/00039/Aヽ 416/

Dccision:The application for the above AA has
Reprcsentative DIPP present in the meeting informcd

decided forthe same to DIPP and deferthe case.

The case stands deferred to 04.10.2016.

Case No。 :1/5/81¨ ALC2/2016 Party Namc:COPRAL

HQ Flle

INSULATED CONDUCTORS
PVT LTD

RLA File
:01/81/050/00034/AM17/     :04/24/040/00197/ANl16/

Decision :NC observed that DIPP denciency letter

decided to send a rernindcr to nrm and deferthc case.

The case stands defcrred to 04.10.2016.

Case No.:14/5/81-ALC2/201`  Party Namc:B.C.POヽ VER
CONTROLS LIMITED

Lン ic No/Datci1 31 0048i36   1)cfcr I)atc:

24.02.2016               0410.2016

been referrcd to DIPP for commcnts.

that application copy not reccivcd.NC

Mcct No/Datc:11/81-Alン C2/2016 Status:

23.08.2016                     Dcfcrrcd

Lic.No/Datc:1310048137        1)cfcr I)ate:

2402.2016                   04.102016

been referrcd to I)IPP for commcnts.

that application copy not rcccivcd.NC

59

Mcct No/Datc:11/81-

ALC2/2016
23.082016

Lic.No/Date:0510397714

Status:

Dcfcrrcd

I)cfcr I)atc:

04.102016

lor commcnts. NCDecision : The application for the above AA has bccn
decided to await their comments and defer the case.

'l'he case stands deferred to 04.10.2016.

25.02.2016

refctrred to I)IPP

61 case No.:19/5/81-ALC2/2016 Party Name:KEI INDUSTRIES Mecr No/Date:l l/8 l- Status:

Y^---l
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LIMITIう D

RLA Filc

ALC2/2016
23.08.2016

Lic No/Datc:0510397728

26.02.2016

Mcct No/Datc:11/81‐

ALC2/2016
23.08.2016

and indigenous input, for each

raw material, export product

Deferred

Defcr Datc:

04.10.2016

deflciency U.O.

Status:
Deferred

HQ「 ilC
:01/81/050/00052/AM17/      :05/23/040/00413/AM16/

Decision :NC decidcd to ask company to submit information as per DIPP
No. I2,4112016-'fSW/61 dated 30.08.2016 as under:

l. Nct weight of each Cable
2. Material balancing viz. nct content of each imported

cable.
3. 'l'abular statement giving total requirement of each

wisc.

'l'hc casc stands defcrrcd to 04.10.2016.

Casc No.:3/2/81-ALC2/2016

HQI↑ 1lC

62 :01/81/050/00003/AM17/

HQ IrilC

:01/81/050/00018//ヽ M17/

Dccision:NC dccidcd
colη mcnts ol｀ I)IPP vidc

Party Namc:ALSTOM INDIA
LIヽ41TED,

RLA「 ilc
:05/23/040/00466/AM16/

Lic.No/Date:0510397779  Dcfcr Date:

01 032016              0410.2016

been refcrred to DHI for comments.NCDccision : 'l-hc application for thc above AA has

dccided 1o await thcir comments and defer thc case.

'l'hc case starrds dcfcrrcd to 04. 10.2016.

Casc No.:18/2/81-AlJC2/2016 Party Namc:KEllNDUSTRIES Mect No/Datc:11/8ト
I´ IMITI〕 D               AI′ C2/2016

23.082016

Approved

RLA Ir‖ c               Lic.No/Datc:0510397777
:05/23/040/00512/AM16/       01 03.2016

lo rati島/ the nOrins for the above AA on repeat basis as pcr the

tJ.〇 .No. 12/71/2016-TSW/63 datcd 30/08/2016 as under:

′
υ

1.

2. Quantities of import item at Sl. No I

ificd as Lurd

viz. Copper Wire Rod/CC

17

Rod(EC Grade)/

圏 _

´
↓
一
　
一
¨

Nct vcisht ol'cxport ucts may be aS LllltlCr:

SI.

No.
Nct lrxport
Wcight
(Kgs./Km)

Sl.

No.
Net Export
Weight
(Kss./Km)

Sl.

No.
Nct Export

Weight

(Kgs./Km)

Sl.

No.

Net Export
Weight
(Kes./Km)

l 1399 8 8H く
υ 1066 つ

乙
つ
４ 385

つ
乙 2698 9 1147 6 2129 23 255
う
Ｄ 4232 0 1794 7 2943 24 196

4 3311 l 262 8 285 25 361
く
υ 5018 う

４ 1071 9 946 26 998

6 743 う
Ｄ 1667 20 1463 27 249

7 1252 4 299 つ
４ 225

―|●wO● :h:



64

Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) ForExportproductsmentionedatSl.No. lto 14 &.19to26, as l.0l Kgs./kg

content in the Export products
b) For Export products mentioned at Sl. No. 15, 16, 18 &.27, as pcr Enginccring

Table 4.

c) For Export product mentioned at Sl. No. 17, as 462.3 Kgs./Km taking cluc from
Engineering Table-4.

3. Total quantity of import item at Sl. No I be restricted as 288396 Kgs.

4. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowcd as

1.05 Kgs./kg content in the export products at Sl. No. 1 to 27 .

5. As requested by the firm, instead of import items at Sl. No. 3 (Steel Wire Rod) & Sl.
No. 4 (Zinc Ingots) , import item namely, Galvanised Steel/G. I Wirc may bc
allowed as 1 .02 kgs./kg. content in the Export products at Sl. No. 1 to 27 .

6. Quantities of import item at Sl. No. 5 viz. HDPE may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. 1 to 27 .

7. Quantities of import item at Sl. No. 6 viz. Glass Mica 'l'apc may bc allowcd as
l.0l Kgs./kg content in the export products at Sl. No. I to I8.

8. Import item at Sl. No. 7 viz. wooden drums may bc allowed as per packing
policy.

RA may take consequent suitable action accordingly.

Case No.:19/2181-ALC2l20l6 Party Name:KEI INDUSI'RIES Mect NoiDate:l li8l- ApprovedLIMITED 
i:3:;:,,:

HQ File RI.A File t,ic.No/Date:0 510397778
:01/81/050/00019/AM17l :05123/040100510/AM t 6/ 0l .03.2016

Decision : NC decided to ratify the norms for the abovc AA as per thc comments of DIPP
vide their U.O.No. 1217112016-TSW/64 dated 3Ot0Bt2O16as under :

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

SI.

No.
Net Export
Weight
(Kes./Km)

SI.

No.
Nct [lxport
Weight
(Kgs./Km)

Sl.

No.
Nct llxport
Wcight
(Kes./Km)

1 327.4 30 288.6 59 l136 88 810
つ
４ 894.2 31 301.1 60 2756.1 89 3454.5
3 1547.4 つ

乙
う
Ｄ 572.5 61 5429.3 90 2523.8

4 362.3 33 1486.9 つ
乙
∠
υ 998.3 91 4301

5 793.8 34 2592.l 63 2019.8 92 7.87
6 1387.1 35 602.7 64 281.1 う

Ｄ
∩
ソ 9.41

7 263.l 36 765.6 65 917.3 94
8 263.1 37 330.7 66 1060.2 95 12.94

14.929 375,7 38 607 67 418.1 96
10 318.9 39 1425.6 68 907.8 97 17.53

Ч
―

一

υ qソ 00日 h●
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370.3 40 323.8 69 1199.9 98 19.83
つ
４ 964.2 41 618.2 70 671.7 99 22.28
う
Ｄ 1429.4 42 1425.6 71 377.9 00 24.87

14 352.4 43 257 つ
乙

，
′ 455.6 01 27.62

割
1080.4 44 875 73 325.8 02 30.49

1622.l 45 1093.9 74 370.1 03 34.81
‐７

一
‐８

389.8 46 2227.4 75 1114.6 04 38.04

6092 47 2984.5 76 1435.9 05 4L4
19 1410.5 48 2984.5 77 1285.6 06 44.92

20 2366.3 49 3622.4 78 965.3 07 49.35
つ
乙 263.6 50 3622.4 79 95.01 08 11.23
つ
４
つ
４ 418.6 51 1790.6 80 120.6 09 13.07

23

24

1385.5

286.7

52 2454.2 81 1846 0 15.07

53 2454.2 82 3310 l 20.02
く
υ
つ
乙 98.3 54 3176 83 5667 つ

乙 25,08

26 263.5 く
υ
く
υ 3820.3 84 8052 3 27.83

27 426.4 56 755.1 く
フ
０
０ 1187 4 30.73

28 1003.1 57 755.1 86 522 5 38.36

29 1565.2 58 918.5 87 180

2. Quantities ol' import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Coppcr Cathodc (99.99% purity) (Electrolytic grade )may be allowed as under:

a) lror [rxport products mentioncd at Sl. No. 1,2,4 to 8,45, 46,49,50,62,63, as per

lingineering'l'ablc 4.

Iror lixport products mentioned at Sl. No. 3, 47 &. 48, as 462.3 Kgs./Km each

taking cluc from Engineering Table 4.

Iror l:xpo( products mentioned at Sl. No. 9,81 to 88, as per Engineering'l'able 5.

Iror Irxport products mentioned at Sl. No. l0 to 44, 51 to 61,64 to 80,92 to ll5, as

I .01 Kgs./kg content in thc [:xport products.

3. Quantities ol'import item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowcd as I .05 Kgs./kg contcnt in the export products at Sl. No. I to 44,58 to 91.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05

Kgs./kg contcnt in the exporl products at Sl. No. 4 to 25,35 to 39 & 43 to I 1 5.

5. Quantities of import item at Sl. No 4 viz. Relevant Plasticizers may be allowed as

1.05 Kgs./kg content in rhe cxport products at Sl. No. 4 lo 25,35 to 39 & 43 to I 15.

6. Quantities of import item at Sl. No. 5 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgs/kg content in the Export products at Sl. No. I to24.26to78,81
to86 &89to91.

7. Quantityol'importitematsl.No.6viz.Zinc Ingots maybeallowed 4o/oofweight
ol' Stccl Wirc l{od.

8. Quantities of import item at Sl. No. 7 viz. HDPE may be allowed as 1.05 Kgs./kg

content in thc cxport products at Sl. No. I to 3, 26 to 34 &. 40 to 42 .

9. Quantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as

l.0l Kgs./kg content in thc export products at Sl. No. I to 3,26to34,40 to 42,58to
638ι 73 to 80.

10.Quandties ofimpolt hcm at Sl.No 9 viz.Aluminium

b)

Ｃ

‘ｄ

Wire Rod(Electrolytic grade)
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may be allowed as 1.01 Kgs./Kg. content in export products at Sl. No. 89 to 91.
I l. Quantities of import item at Sl. No'10 viz. Copper Tape/Copper Iroil (lJlectrolyric

grade) may be allowed as l.0l Kgs./Kg. content in export products at Sl. No.89 to
91.

l2.Quantities of import item at Sl. No ll viz. Lead may be allowcd as l.0l Kgs./Kg.
content in export products at Sl. No. 45 to 63.

13. Import item at Sl. No. 12 viz. wooden drums may be allowcd as per packing policy.

RA may take consequent suitable action accordingly.

Case No.:31/2/81-ALC2/2016 ParlyName:pREMIER

HQ File

:01/81/050/00031/AM17/

HQ Filc

:01/81/050/00064/AM17/

HQ File

67 :01/81/050/00051/AM17/

Decision:NC observed

02.08.2016.N(〕 decided

INDUS 「́ RIAL CORPORATION
LIMITED

RLA Filc
:03/95/040/00740/AM16/

RLA FHc
:31/83/040/00175/Aヽ 416/

RLA Filc

:05/23/040/00508/Aレ 116/

Party Namc:AUTOMAT10N
ENGINEERS A B.PVT.LTD

RLA File
:05/23/040/00529/ノ Mヽ16/

for thc above AA has becn

Lic.No/Datc:0310802976  Dctr Datc:
02.03.2016              o4.102016

becn scnttO MSMI]for commcnts.Decision:NC observed thatthe rcply ofthc cOmpany has

NC decided tO awaitthcir comments and defer the casc.

´
「 he case stands deferred tO o4.10.2016.

ICase No.:31/5/81¨ ALC2/2016  Party Name:KIRPEKAR ENGG.
PVT LTD.,

Mect No/1)atc:i1/81-

ALC2/2016
23.08.2016

Mcct No/Datc:11/8ト

ALC2/2016
23082016

Mcet No/Datc:11/81-

ALC2/2016
23.08.2016

Status:
Deferred

Sta tus:
Deferred

Status:

Defcrrcd

Dcfcr Datc:

04.102016

company on

Status:
Defcrrcd

Decision : The application for the above AA has been
decided to await their comments and defer the case.

The case stands deferred to 04.10.2016.

Case No.:18/5/81-ALC2l20l6 par-ty Name:JINDAL SAW
LIMIl'ED

Lic.No/1)atc:3110066035   1)cfcr I)atc:

08.03.2016              o4102016

referrcd to DHI for cOmmcnts.NC

Mcct No/Datc:l1/8ト

ALC2/2016
2308.2016

Lic.No/Datc:0510397868

0903.2016

that DIPP deficiency letter dared 12.07.2016 was sent ro
to send a reminder to company and defer the casc.

The case stands deferred to 04.10.2016.

Case No.:13/5/81‐ALC2/2016

HQ File

:01/81/050/00046/AM17/

Decision : Thc applicatiOn

Lic.No/Datc:0510397904   1)crcr I)atc:

11.03.2016              o4102016

referrcd tO DHI fOr cOmmcnts.Nc

_Vi買
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dccidcd to await thcir commcnts and dcferthe case.

′
I｀hc casc stands dcた rrcd to 04.10.2016.

Case No.:28/5/81-AI′ C2/2016 Party Name:MANAKSIA    Mcet No/Datc:11/81-
AIンUMINIUM COMPANY   ALC2/2016

HQ「 ilC

69 :0li8ll050l0006tlAMl7l i021241040100203/AM16/

Decision : 'l'he application for the above AA has been referred to MSME for comments. NC
dccided to await their comments and defer the case.

'l'hc case stands deferred to 04.10.2016.

1ン IMI′「 IEI)

RIン A Filc

Casc No.:30/5/81-AI,C2/2016 Party Nalanc:EIン KAY
′
I｀ ItIッ Elッ INKS L´ I｀D

23.08.2016

Lic.No/Datc:0210206549

1703.2016

Mcct No/Date:11/8ト

AlンC2/2016
23.082016

MectTヾ o/Date:11/81‐

AlンC2/2016
23.082016

Meet No/Date:11/81‐

ALC2/2016
23.08.2016

Status:

Deferred

Defcr Datc:

0410.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ「ilc             RIン A Filc             Lic.No/Datc:0510397951     Defer Datc:
:01/81/050/00063/ノ Nヽl1 7/     :05/23/040/00513/AM16/      17.03.2016                   04.102016

Dccision:NC dccidcd ask company to submitinformation as pcr DIPP UO No.12/71/2016‐
´
I｀ SヽV/70 as undcr:

l. Dctailcd calculalions lor thc requircment of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet.

2. Net weight pcr KM of each Cable
3. Material balancing viz. nct content of each imported and indigenous input, export

product wise, per KM of export product.
4. It may bc clarificd whcther cables are unarmourcd or armoured .

'l'hc casc stands dcfcrrcd to 04.10.2016.

Casc No.:21/5/81-AI,C2/2016  Party Namc:SPIRAL EHL
I]NGINEERING PRIVATE
l´ I M ITl〕 D

HQ IlilC               RIンA「ilc              ‐Lic No/Datc:0510398000  Defer Datc:

71 :01/81/050/00054/ノ
M`17/       :05/24/040/00587/AM16/       

‐21.032016              04.10.2016

Dccision:NC dccidcd to ask flrm to submit information as per MSME UO No.TL―
13024/106/2016-MMM&A― DCMSMI]dated 19.07.2016 and dcferthe case.

′
l｀hc casc stands dcfcSrrcd to 04.10.2016.

Casc No.:22/5/81-AIノ C2/2016

HQI'ilC

:Oi/81/050/00055/AM17/

Party Name:SPIRAL EHL
ICNGINEERING PRIVATE
LIMITED

RLA「 1lc
:05/24/040/00588/Aヽ 416/

Lic No/Date:0510398001  Defer Datc:
21.03.2016               04.10.2016

”　ｏ　̈
　　“　一
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Decision : NC decidcd to ask flrm to submit information as pcr MSME UO No.
13024/107/2016¨ MMM&A― DCMSME dated 19.07.2016  datcd 19.07.2016 and dcfcr thc
case.

The case stands defcrred to 04.10.2016.

HQ File               RLA File               Lic.No/Datc:0410161766  Dctr Datc:
:01/81/050/00040/AM17/       :04/24/040/00273/AM16/       01.042016              04.10.2016

Decision :NC dccided to ask Arm to submit informatiOn as pcr MSME UO No.
13024/108/2016¨ MMM&A¨ DCMSME dated 19.07.2016  dated 19.07.2016 and dcfcr thc
case.

The case stands deferred t0 04.10.2016.

Case No.:7/5/81-ALC2/2016   Party NameiSTERA
ENGINEERING INDIA
PRIVAl｀E LIMITED

Case No.:33/5/81‐ALC2/2016  Party Name:DYNAMIC
CABLES PVT.LTD.

Mect No/Datc:11/8ト

ALC2/2016
23.08.2016

Meet No/Datc:11/8ト

ALC2/2016
23.08.2016

Status:
Deferred

Status:
Deferred

74 Decision : NC observed that complete copy application of the subjcct AA has not bcen
received from the concerned RA. NC decided to request conccrncd ItA to forward the
complete copy of the application for examination and defer the case.

The case stands deferred to 04.10.201 6.

Case No.:10/5/81-ALC2/2016  Party Namc:DIAMOND Mect No/1)ate:11/81- Approvcd
ENGINEERING(CHENNAl)  Alン C2/2016

HQ File

i01/81/050/00066/AM17/

HQ Filc

:01/81/050/00043/AM17/

RLA Filc

l13/24/040/00056//ヽ M16/

PVT LTD

RLA F‖ c

:04/24/040/00272/Aレ 116/

Lic.No/Datc:1310048197  DcFcr Datc:
.0504.2016              o4.10.2016

23.08.2016

Lic.No/Date:04:0161797

07.04.2016

Decision : NC decided to ratify the norms for the above AA as pcr the comments of I)lpp
vide their U.o.No. 1217112016-TSW75 dated 3ot0$l20l6 as under :

75 I ' Word "Relevant HR " may be prefixed with the description of impo( itern at Sl. No. l.
2. Word "Relevant" may be prefixed with the descriptions of import itcms at Sl. No. 2,3 &

4.

2. Quantity of import iteni at Sl. No. I may be allowed as 1.05 Kgs./Kg. contcnt in cxport
items.

3. Quantities of import item at Sl. No. 2 to 4 may be allowed as 1.02 Kgs./Kg. conlenl in
export items.

RA may take suitable consequent action accordingly.
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Casc No.:3/5/81-AIコC2/2016   Party Name:JAlN METAL     Mcct No/Datc:11/8ト
ROLLING MILLS,        ALC2/2016

123.08.2016

Status:
Deferred

HQI'ilC

76 :01/81/050/00036/AM17/

I)ccision:NC obscrvcd thatthe rcply ofthe company has bccn sentto MSME for cornrnents.

N(〕 dccided to a、 vait thcir cornrncnts and dcfer the case.

´
I｀hc casc stands dctrrcd to 04.10.2016.

Casc No.:29/5/81-AI,C2/2016   Party Name:PESHヽ VA        Mcet No/Datc:l1/8卜      Approved
ENGINEItRING&WIRE    ALC2/2016
COMPANY             23 08.2016

HQI'ilC               RLA Filc              Lic.No/Datci521 0041 864
:01/81/050/00062/ノ Mヽ17/       :52/24/040/00002/AM17/       21.04.2016

Dccision:NC dccidcd to ratitt thC nOrms forthc abovc AA as perthc comments of DIPP

vidc thcir t」 .0。No. 12/71/2016-TSヽV/77 dated 30.08/2016 as under:

η L∵路:IⅧ:]・ユよlt:矛[剥i糖l;l山
m gtte&damder as contJ∝ d

2.Diamcters of import itcms at SI.No.1,3,5&7 may accordingly be modined as
O.66 1nΠ l,0.55 rnln,0.55 nlrn& 0.65 rnin rcspectively.

3.QuantitiCs ofimport hems at Sl.No.1,3,5&7 may bc aHowed as 92718 Kgs.,
75447 Kgs.,45450 Kgs.& 45450 Kgs.rcspectively as l.01 Kgs./Kgo content in the

cxport products at Sl.No. l to 4 respectively.

4. IInport itcms at Sl.No.2,4,68ι 8may be aHo、ved as per packing policy.

Rノ m`ay takc suitablc conscquential action accordingly.

Casc No。 :3/8/81¨ Al,C2/2016   Party Namc:INJECTOPLAST   Mect No/Datc:11/8ト
PVT.1ッ TD               ALC2/2016

123.08.2016

HQ Filc               RLA Filc               Lic.No/Datc:0610038371  Dcfer Datc:
:01/81/050/00167/ANl17/       106/24/040/00003/AⅣ l17/       26.04.2016              04.10.2016

Dccision:NC obscrvcd that hard copy application ofthe sutteCt AA has not been received

ilom thc conccrncd ltA. NC dccided to rcquest concerned RA to forward the copy of

application%r cxarnination and defcr the case.

′
I｀hc casc stands dcfcrrcd lo 04.10.2016.

Casc No.:1/11/81-ALC2/2016  Party Name:PLANSEE INDIA  IMcet No/Date:11/81‐
HIGH PERFORMANCE     ALC2/2016
MATERIALS PVT LTD      23.08.2016

79 HQ Filc               RIン A「 ilc               Lic.No/Date:0710109801  1Defcr Date:
:01/81/050/00216//ヽ M17/       107/24/040/00387/AM16/       ■0.05.2016              104.102016

Dccision:NC obscrved that hard copy application ofthe sutteCt AA has not been receivcd

fl・om the concerned ltA. NC decided to request concerncd RA to for、 vard the copy of

御     上    ト

RLA「ilc               lLic.No/Datc:0410161820  Dcfcr Datc:
:04/24/040/00008/AM17/        1904.2016              04.10.2016

Status:
Deferred

Status:
Deferred



application for examination and dcfcr the casc.

The case stands deferred to 04.10.2016.

Case No。 :1/8/81-ALC2/2016   Party Name:PONDY OXIDES  Mcct No/Datc:11/8ト
AND CHEMICALS LIMITED  AlンC2/2016

23.08.2016

Decision : The application for the above AA has been referred to
decided to await their comments and defer the case.

The case stands deferred to 04.10.2016.

M/S.MC COM INDUSTRIES(INDIA)PVr.LIMIⅡ D

oO/416/AM14/DIIS― II
RLA_File:03/95/040/000615/AM14
Ratification of norms in rcspcct of Advancc AuthorizatiOn No
0310756580 datcd 01.11.2013.

Decision : NC observed that reply of the firm has been referred

Sta t us:
Deferred

HQ Filc RIンA「 ilc Lic No/1)atc:2510004524   1)clbr I)atc:

,o:01/81/0501001651AMt7t :25t24t040t00009t1\Mt7t 07.06.20t6 04.10.2016

Decision : The application for the above AA has becn rcferred to MSMII lbr commcnts. NCI

decided to await their comments and defer the case.

The case stands deferred to 04.10.2016.

‐Case No.:2/11/81-ALC2/2016  Party Name:SHARDA MOTOR Meet No/Datc:11/8卜     Status:
INDS LTD             Alン C2/2016          Dcfcrrcd

2308.2016

HQ File               RLA Filc              Lic.No/Datc:0510399432  Dcfcr Datc:
:01/81/050/00217/AM17/       :05/24/040/00210/AM17/        11.08.2016              04.102016
81 Detislon:NC 6bserved that hard copy application ofthe suttcct AA has not becn rcccivcd

from the concerned RA. NC decided to request conccrncd lt/ヽ  to for、vard thc copy ol｀
application for exarnination and defer the case.

The casc stands deferred t0 04.10.2016.

Minutes Offline Agenda Meeting No。 l1/81 dated 23.08。 2016 hcld on 31.08.2016

M/S.CROMPTON GREAVES LIMITED
HQF」e:01/81/50/00262/AM14/
RLA File: 03/94/040/01127 / AM13
Request for ratification of Norms in respcct of ndrru.rcc Arthorisrtior,
No.0310746162 dated 21.08.2013.

for comments. NC

Case No AR-312

No.11/81
Dated:-23.08.2016

Case No.AR-313

No.11/81
Dated:-23.08.2016

decided to await their comments and defer the case.

‐
iL



I'hc casc stands deferrcd to 04.10.2016.
|

M/S.MPP・1'IICHNOTコ OCIES PVTo LIMITED
HQ「ile:o1/81/50/141/AM09/DES― II
RLA File:07/24/040

No.11/81
I)atcd:-23.082016

SubjccL- Modification of norms fixed in respect of Advance Authorization No.

0710057471 datod 19.05.2008.

Decision:´ I｀hc application おr thc above AA has becn referred to DHI for comments.NC

dccidcd to await their comments and del'er the case.

'l'hc casc stands dcf-crrcd to 04.1 0.201 6.

AR-315 M/S.TOSIIIBA TRANSMISSION & DISTRIBUTION SYSTEMS

_(INDIA)PRIVATE LIMITED
Mccting No.11/81 HQ「」C:01/81/050/0013/AM15/DE多 Ⅱ

RIコA File:09/24/040/00533/AM15

Modification of fixed norins in respect of Advance Authorization No.

0910061536 datcd 16.01.2015.

fl*-irio" if't 
" 

r.pfy of the firm has b""r, t"f"tt"d to nUt fo o cided to wait
for thcir commcnts and dcfer thc casc.

'l'hc case stands dcfcrrcd to 04.10.2016.

SubjccL-

l)ecision : 'l'hc application lor the above AA has been referred to DHI for comments. NC

dccidcd to await their commcnts and defer the case.

'l'hc case stands deferrcd to 04.10.2016.

I{LA lrile: 05 / 24 / 040 / 00168/ AM13
Modilication/amendment of fixed norms in respect of Advance

Authorization No. 051 0331 81 6 dated 09 .08.201.2.

I)ecision : 'l'hc application lor the above AA has been referred to MSME for comments. NC

dccidcd to await their commcnls and delcr the case.

′
Fhc casc stands defttrrcd to 04.10.2016.

S.SIEMI]NS LIMI・ 1｀ED

CaS亘壼0.AR-318正三 IMア百:Mこて6M INDUSTRIES(INDIA)PRIVATELIMIⅧ D      I

叫

I)atcd:-23.08.2016

HQ IlilC:01 81/050/106/AM15/DE}H
RI,AI:ilc:03 95/040/01013/AM14

Ilequest of M/s. Siemens Limited in respect of AA No. 0310774805

dated 18.03.2014 for clarification on quantity allowed by DHI vide
their UO No. 3(84)/201.4/TSW(B)/1,04 dated 03.02.2075 against the

advance authorization no. 031o66/:666 dated 74.11'.2077 of M/s.
Crompton Greaves.

M/S.MET TRADE(INDIA)LIMIⅡ D
HQ Filc:01/81/050/00219/AM13/DIiS.Ⅱ

25
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Case No.AR-317
ing lヽ o.11

I)atcd:-23.08.2016

Subjcct:-



ing No.11/81

Dated:-23.082016
HQ File: 01/81/ 050/ 00073 / AM74 / DES.I|

?5/040/01054/AM13/
Ratification of norms in respect of Advancc Authorization No.
0310729610 dated 26.03.2013.

Decision:TheapplicationfortheaboveAAhasbeenreferreatoHam
decided to await their comments and defer the case.

'fhe case stands deferred to 04.10.2016.

M/S.LM WIND POWERpLADES(INDIA PVT.LIMI′ I'ED
HQ Fio:01/81/050/00080/AM16

p435/AM15/
Fixation of norms in respect of advanie auth*;ti"" i". ozl(llizgz+
dated 25.03.2015.

Decision: Thc application lbr thc abovc AA has bccn rclbrrcd to c&]r(l lor commcnts. NC
decided to await their comments and defer the case.

The case stands deferred to 04.10.2016.

S.LM WIND POWER BLADES PVl'.LIM1lID
File:01/81/050

RL^F」o07/24/040/00441/AM15
Fixation of norms in respect of advance urthoffi23
datcd 25.03.2015.

Decision:TheapplicationfortheaboveAAhasue.e
decided to await their comments and defer the case.

'l'he case stands deferred to 04.10.2016.

Case No.AR-321 M/S.TOSHIBA TRANSMISSIONTご ¬画面蔽亜画面雨 N SYS`「Eゝ
(INDIA)PRIVATE LIMITED

Meeting No. 11181 HQ Ftte:01/81/050/00333/AM16
Dated:-23.08.2016 RIンA File:09/24/040/00381/AM16/
Subjecl- Modification/amendment in fixed ,ror*i ir't .urpu.t or ua"

authorization no. 0970062658 dated 24.09.2O1 5
Decision : The reply of the fir- h *
for their comments and defer the case.

The case stands deferred to 04.L0.2016.

MS

ancc

it

Case No.AR-319

Dated:-23.08.2016

Case No.AR-320

lllg No.11/81

Dated:-23.08.2016

Case No.AR-322 M/S.TOSHIBA TRANSMISSIoN
(INDIA)PRIVATE LIMIIID

& DISTRIBUTION SYS′ 1'I]

Meftil■g No.11/81

respect of advanc
authorizatiOn no.091o062140 dated o5.06.2015_

Dated:-23.08.2016

Subject-

DecisiOn:DHI deficie
竃更彊IttIII可117
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[::::::::]::::::][:]:Cided t°

Send a reminder tO firm and defer the caSe.

d to 04.102016.

M/S.ASIA'HC ELECTRICAL&SWITCHGEAR PRIVAⅧ  LIMITED
ltrl,e: 01 / 87 / 050 / 00296 / AM10/

RIコ A ll週 c:05/23/040/00092/AM10
Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0510252108 dated 09.1,1..2009.

Dccision:′ I｀he application for the above AA has bccn rcfcrred to DHI for comments.NC

dccidcd to await their commcnts and defer the case.

'l'hc case stands deferred to 04.10.2016.

Case No.AR-324 M/S CARCIENTERPRISI]S
Mccting No. 11/81 I IQ lrile: 01./81./050/001,37 / All09/
I)ated:¨ 23.08.2016 RI.A Filc:07/24/040/00866/AM08/

SubjecL- Modification of ratified norIIls in respect of Advance Authorization No.

0710056767 dated 02.04.2008.

Dccision : 'l'he application for the above AA has been referred to C&PC for comments. NC
dccidcd to await their comments and dcfer the case.

'l'hc case stands deferred to 04.10.2016.

I)atcd:～ 23.082016

Decision : DIPP sent to company on 02.08.20L6 seeking certain
await reply of the company and defer the case.

NC decided to

'l'hc casc stands deferrecl to 04.10.2016.

Case No AR-326

_M2些聖坐hニヱ里
I)atcd:-23.082016

I)ecision : 'fhe reply of the firm has been referred to DIPP for comments. NC decided to wait
for thcir commcnts and defer the case.

'l'he case stands deferred to 04.10.2016.

M/S.ALS・ 1｀OM INDIA LIMITED

Mcctin 050/00261/AM16.

M/S.ASSOCIA・1'ED CABLES PRIVAⅧ  LIMITED

I IO llilc:01/81/050

RI,A Filc:03/94/040/00630/AM15/
Modification of fixed norlns ln respect of advance authorization no.

0310790115 datcd 10.10.2014.

M/S.PERMA―PIPE INDIA PRIVATE LIMITED′ GANDHIDHAM―
KUTCII.
HQF■c:01/81/171/633/AM16/DES.Ⅱ
KASI]Z Ililc No.37/24/040/00002/AM13

llixation of norms in respect of Advance Authorization No.3710001977

dated 16.08.2012.

Case No.AR-327

No.11 HO「遇c:01/81

27

DES.Ⅱ /

Case No.AR-323

Ⅳlccting No.11/81

Dated:-23.08.2016

SubjccL-

Subjci:t:-

Subjcct-

r::artfts fiitr/ BALJIT si:usH
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Dated:-23.08.2016Dated:- 23.08.2016 - -l

"al
I

D".trtr* sought certain 
I

information for examination of the case. NC decided to request the firm to provide the desired
information and defer the case.

The case stands deferred to 04.10201,6.

M/S.ALSTOM PROJECTSINDIA LIMITED
HQ File: 01, / 81 / 0s0 / 00460/ AM72 / DES.II
RLA File: 03/94/040/00910/ AM12/
Modification of norms fixed in respoct of Advancoノ uヽthorization

0310677472 dated 18.01.2012.

Decision: The application for the above AA has been referred to DI II for comments.
decided to await their comments and defer the case.

The case stands deferred to 04.10.2016.

M/S.「 LEX TUBES
HQF■e:01/81/05p/00049/AM17/DES.I1/
RLA File: 7L/24/040/00003/ AM72/
trrtodifiiutio" of on No.
1110024601 dated 25 04.2011.

Decision: NC decided to *a*tri., St"tus q", f", the aUorr" an ,i po, nll'e commcnis vi.lc
UO No. 12/71/2016-TSW /329-AlR dated 30/08/2016 as under :

Status quo may be maintained as "Primary GP Coils of relevant grade and thickncss" has
been allowed as 1.05 Kgs./Kg. content in the export item.

RA ma take suitable uent action accordi

M/S.INDUSrRIAL METAL POWDERS(INDIA PVT.I“IMITED

興 _91/81/050/00327/AM16/DE,II
RLA File:31/83/040/00081/AⅣ l16
Modification of fixed norms in respect of advanco authorizatiOn no

3110065614 dated 28.08.2015.

Decision: NC decided to maintain Status quo for the abovc
their email dated 10.08.2016 (copy enclosed).

RA Ina take suitable uential action

M/S NIRLEP APPLIANCES LIMITED
HQF■c:01/81/050/00320/仝 v16/DES.I1/
RLA F■ e:03/95/堅 9/01017/AM15/
Ratification of Norms of Advance Authorization No. 0310798561

野
鞭 」゙

Case No.AR-328

No.11/81
Dated:-23.08.2016

Case No.AR-329
lllg No.11/81

Dated:-23.08.2016

Case No.AR-330

llllg No.11/81

Datedi-23.082016

Case No.AR-331
Meeting No. 11181
Dated:-23.08.2016

28.08.2015.

:q-asft<r S3rt eau-rr-r sitNGH
-,E= :CEl'r';ltlrqt R*vr u*rqr<i..-.i-ury- prrctor o.noral ot Foretgn Ttida
. 1.ter ESrqrv q-srfuA-vr,E€r
. .. ,i;..9o Gonoral of ForolCn Trado
r- , . . -' ill:{f.r.i Dgptt. of Corirnerco. 1:qqriq/(3ovr. ot lncJla. 1.,r.?t, q{ ffi' .itad, f\Xow t)5li-!l

Subject:



I)ecision: NC decidcd to ratify the norms for the above AA as per DIPP comments vide UO
No. 72/ 77 / 2016-'lSW / 331-4/ It dated 30 / 08 / 201,6 as under:

1. Words "Containing 17000 Kgs. of Aluminium circle, with three layer interior P|FE
coating of 40 Micron" may be suffixed with the description of export product.

2. Quantity of import item at S1. No.1 may be allowed as applied of i.e. 18L90 Kgs. as 1..07

Kg /Kg contcnt in the lixport Product taking as per SION at Sl. No. C-2046.
3. Quantity of import itcm at Sl. No.2 may be allowed as 0.403 ltrs per Sq. Mtrs. of internal

coating area as per SION at Sl. No. C-2046.

Ii4*u takc suitablc colt uent action

Case No.AR-332 Ivl/S. ALSTOIvI INDIA LIMITIID
HQ File No.: 01/81/ 050/ 003.15lAM16 DE}Ⅱ
RLA File No.:34/24/040/00162/AM16

Subject:

ii".i.iorilf,. 'oppf ,cation lor the ubo, NC
dccided to await their comments and defer the case.

se stands dcfcrrcd to 04.10.2016.

Casc No.AR-333 M/S. Brr.CARri LrMn'ED
Meeting No. 11181 I IQ lrilc :01/81/050/00619 AM15 DE多Ⅱ
Dated:-23.08.2016

Strbject:

1)ccision:Thc application for the above AA has bccn rcferred to MSME for comments.NC

dccidcd to await thcir commcnts and deler thc case.

'l'hc case stands delerred to 04.10.2016.

Case No AR-334 M/S. KAT,PA'TARU POWER TRANSMISSION LIMITED
Ⅳleetintt No l1/81 I IQ File No.: 01/81/162/00071./ AM1,6/DE*[I/
Dated:-23.08.2016 Ill.A Irile No. : KASEZ / L00%EOU / \ / 1.31, / 04-05/ Vol-I
SQiSg!_ l Request for revision of fixed w norms.

I)ecision:'l'he abovc case was discussed in the Norms Committee meeting and it was noted that
applicant, an t:OI.J. has rcprcsented lor increase in norms for scrap arising out of production
proccss in terms of para 6.08(e) of Foreign'frade Policy 2015-20. 'fhey have also explained the

dctails of proccss involvcd in the manulacture of their export item namely, transmission line

towcrs. As, thcrc arc a largc numbcr of components involved in this case and request is lor
f ixation of norms for scrap as per actual and not of fixation of input-output norms for import
undcr advancc authorization, Norms Committec decided that Regional MSME office may be

rcqucstcd to physically visit the factory site and submit its report after verification, for
scrap actually gcncratcd in thc manufacture of transmission line towers.

'l'hc casc stands delerrcd to 04.10.2016.

Ratification of nonns in respect of advance authorization No.
341 0041508 clatecl 14.09.201 5.

RI-A File :31 / $ / 0a0 / 00228 / AM1.5 /
Ilati{ication of norms in respect of advance authorization No.
311.006521.9 dated 20.01..201.5.

29

ing No.11/81

Dated:-23.08.2016
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Case No.AR-335 M/S.RATNESH METAL PRIVATE LIMITED
Meeing No l1/81 HQ File No. 01/81/ 050 / 00374 / AIvf11/
Dated:-23.08.2016 RA File No.()8/24/040/00256/ANI110/

Subject: N'foclification/amenclment of ratified norms in respect of aclvancc
authorization no. 08100851 1 5 dated 27.72.2001).

Decision: NC observed that MOS has offered their comments vide UO No. 2(73)/2006-'1'D-
Vol.IV dated 22.08.201.6 in the above case. NC decided to defcr the case as comments of
Technical Authority (TA) are not clear and TA was not present in the mecting.

The case stands deferred to 04.L0.2016.

Date:15.09.2016
Place: New Delhi Deputy

御
(Ballit Singh)

Director General Foreign

機喜票紺『

Trade

レ
(Vinod Kumar Kashyap)

Foreign'l'racle I)cvclopmcnt Officcr
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Norms Committee II
DIPP No.12/71/2016-TSW/49 dated 30/08/2016

Departlllent of lndustriaI Policy“ L Promotion

(TSW)

NC Meeting dated 23t08t2016 - Case No.2012/81 (lWs Maharashtra Seamless Limited)
(Advance Authorization No. 0510397526 dated 08.02.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export product may be modified as 708'89 MT'
2. Diameter of export product may be corrected as " ID l2Inches (304.8 mm) & OD

323.9 mm" .

3. Word " Relevant" may be prefixed with the description of import item at S1. No. 1

and its quantity may be aliowed as applied for i.e. 798.776 MT as 1.20 MT/MT

content in the export items taking clue from SION C-797 '

4. Quantities of import items from Sl. No.2, 3 & 4 may be allowed as 1453.663 Kgs,

3188.287 Kgs & 31282 Kgs. respectively after taking clue from SION at Sl.No.

c- 1290.
5. euantity of import item at Sl.No. 5 may be allowed upto 2 % of FOB value of

exPorts.

Norms committee maY take a view

L

/″
(S.K.Jain)

Development Ofrlcer
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Department of Industrial Policy & Promotio\ l.*\ cl 6r. til{l;
(TS\v)

NC Meeting dated 23108/2016 - Case No. 30/2/81 (lWs Mayfair International) (Advance
Authorization No. 0310802487 dated 11.02.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Words "containing 287.06 MT of Cold Rolled Stainless Steel Grade (200 Series)"
may be suffrxed with the description ofexport product .

2. Words "of relevant grade & thickness" " may be suffrxed with the description of
import items at Sl. No. I & 2.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e.

56 MT & 254 MT respectively as 1.08 Kgs./Kg. content in export items as claimed by
the applicant.

Norms committee may take a view

3'l'9t I a
(S. K. Jain)

Development Officer
Norms Committee II
DIPPNo. O41D016-TSW|52 dared 30108/2016

\r;
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Subject: Ratification of input-output norm in terms of Para 4.7 of HBP (Vol) of
Advance Authorization No. 3410041886 dated '15.02.2016 of M/s China Steel
Corporation lndia Pvt Limited, Vadodra.

DGFT may refer to their UO No 01/81i50/48/AM-17/DES-2167 dated 30.05.2016
whereby an application of M/s China Steel Corporation lndia Pvt Limited,
Vadodra has been forwarded to Ministry of Steel forcommentsiviews.

ln the above connection, it may be noted that the applicant has applied for

import of 210 MT Silicon Electrical steel of Cold rolled Full Hard (Un- annealed wide

coils) (Grade 50C600 0.5 x 1200) against export of 200 MT Flat rolled product Silicon

Electrical Steel other than Grain Oriented Grade 50C600 0.5 x 1200.

ln view of the above, Ministry of Steel recommends the wastage @ 3o/o on
import of Prime quality un-annealed Cold Rolled Full Hard Silicon Electrical Steel of
Grade 50C600, thickness 0.5 mm and width 1200 mm against export of fully
processed Silicon Electrical Steel other than Grain Oriented of Grade 50C600'
thickness 0 5 mm and wldth 1200 mm

Government of lndia
Ministry of Steel

Technical Division

b~3
2Ъ ″守´′て

(臨 →
Deputy lndustrial Adviser

Ministry of Steel U O No 2(6)ノ 2016-TD dated 20 07 2016

Shri Vinod kasha FTDO,DGFT,U Bhawan, New Delhi.
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6l
Department of Industrial Policy & Promotion

(TSw)

NC Meeting dated 23108/2016- Case No. 19/5/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397728 dated 26.02.2016)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wlse.

Norms committee mav take a view

Norms Committee II
DIPPNo. nnV20|6-TSW161 dated 30/08/2016

條美望二書

f"-{

2J割 1乙

\r,f2 r,, Ulthl

-/' -_--zr-."' ?-td Ell6
(S. K. Jain)

Development Officer
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(S.K.Jain)

Development Officer
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NC Meeting dated 2310812016- Case No. 18/2/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397777 dated 01.03.2016)

Advance Authorisation may be ratified as under:

Net weieht of export ma be ied as under:
Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Sl.

No.
Net Export
Weight
(Kes.iKm)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Sl.

No.
Net Export

Weight

(Kgs./Km)

1 1399 8 811 15 1066 22 385

2 2698 9 1147 16 2129 23 255

3 4232 10 1794 17 2943 24 196

4 3311 262 18 285 25 361

5 5018 12 1071 19 946 26 998

6 743 13 1667 20 1463 27 249

7 1252 14 299 つ
乙 225

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at S1. No. 1 to 14 &. 19 to 26, as 1.01 Kgs./kg
content in the Export products

b) For Export products mentioned at S1. No. 15, 16, 18 &.27 , as per Engineering Table 4.

c) For Export product mentioned at Sl. No. 17, as 462.3 Kgs./Km taking clue from
Engineering Table-4.

3. Total quantity of import item at Sl. No I be restricted as 288396 Kgs.
4. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 1 to 27.

5. As requested by the firm, instead of import items at Sl. No. 3 (Steel Wire Rod) & Sl. No.
4 (Zinc Ingots) , import item namely, Galvanised Steel/G. I Wire may be allowed as

1.02 kgs./kg. content in the Export products at Sl. No. I to 27 .

6. Quantities of import item at Sl. No. 5 viz. HDPE may be allowed as 1.05 Kgs./kg content

in the export products at Sl. No. I to 27 .

7. Quantities of import item at Sl. No. 6 viz. Glass Mica Tape may be allowed as

1.01 Kgs./kg content in the export products at Sl. No. 1 to 18.

8. Import item at Sl. No. 7 viz. wooden drums may be allowed as per packing policy.

Norms committee may take a view

Norms Colllmittee II

DIPP No.1シ71/2016…TSW/63 dated 30/08/2016
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Department of lndustrial Policy&Promotion       
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NC Meeting dated 23/08/2016¨ Case No.19/2/81(M/s KEI Industries Limited)(Advance

Authorization No。 0510397778 dated 01。 03.2016)

Advance Authorisation llnay be ratifled as under:

1. Net weight ofexport prodicts may be specifled as llndcr:

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Sl.

No.

Net Export

Weight

(Kgs./Km)

Sl.

No.

Net Export

Weight

(KRs./Km)

Ｓｌ
．
Ｎ。

Net Export

Weight

(Kgs./Km)

1 327.4 30 288.6 59 1136 88 810

2 894.2 31 301.1 60 2756.1 89 3454.5

3 1547.4 32 572.5 61 5429.3 90 2523.8

4 362.3 33 1486.9 62 998.3 91 4301

5 793.8 34 2592.1 Ｏ
Ｊ
κ
υ 2019.8 92 7.87

6 1387.1 35 602.7 64 281.1 93 9.41

7 263.1 36 765.6 65 917.3 94

8 263.1 37 330,7 66 1060.2 95 12.94

9 375.7 38 607 67 418.1 96 14.92

10 318.9 39 1425。 6 68 907.8 97 17.53

370.3 40 323.8 69 1199.9 98 19.83

12 964.2 41 618.2 70 671.7 99 22.28

13 1429.4 42 1425.6 71 377.9 100 24.87

14 352.4 43 257 72 455.6 101 27.62

15 1080.4 44 875 73 325.8 102 30.49

16 1622.1 45 1093.9 74 370.1 103 34.81

17 389.8 46 2227.4 75 1114.6 104 38.04

18 609.2 47 2984.5 76 1435。 9 105 41.4

19 1410.5 48 2984.5 77 1285.6 106 44.92

20 2366.3 49 3622.4 78 965.3 107 49.35

21 263.6 50 3622.4 79 95.01 108 11.23

22 418.6 51 1790.6 80 120.6 109 13.07

23 1385.5 52 2454.2 81 1846 110 15.07

24 286.7 53 2454.2 82 3310 20.02

25 98.3 54 3176 83 5667 112 25.08

26 263.5 55 3820.3 84 8052 113 27.83

27 426.4 56 755。 1 85 1187 114 30.73

28 1003.1 57 755。 1 86 522 115 38.36

29 1565.2 58 918.5 87 180

目
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2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolyic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 1,2, 4 to 8, 45, 46, 49, 50,62, 63, as per
Engineering Table 4.

b) For Export products mentioned at Sl. No. 3,47 & 48, as 462.3 Kgs./Km each taking
clue from Engineering Table 4.

c) For Export products mentioned at Sl. No. 9, 81 to 88, as per Engineering Table 5.

d) For Export products mentioned at Sl. No. 10 to 44, 51 to 61, 64 to 80, 92 to 115, as

1.01 Kgs.lkg content in the Export products

3. Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No. 1to44,58to91.
4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs.,&g

content in the export products at Sl. No.4 to 25,35to 39&43 to 115.

5. Quantities of import item at Sl. No 4 viz. Relevant Plasticizers may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 4 to 25, 35 to 39 & 43 to 115.
6. Quantities of impo( item at Sl. No. 5 i.e. Steel Wire Rod of relevant gtade may be

allowed as 1 .02 kgs/kg content in the Export products at Sl. No. I to 24,26 to 78, 81 to 86

& 89 to 91.
7. Quantity of import item at Sl. No. 6 viz. Zinc Ingots may be allowed 4 % of weight of

Steel Wire Rod.
8. Quantities of import item at Sl. No. 7 viz. HDPE may be allowed as 1.05 Kgs.lkg content

inthe export products at Sl. No. 1 to 3,26to34 &40to 42 .

9. Quantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as

1.01 Kgs./kg content in the export products at Sl. No. 1to3,26to 34 ,40 to 42,58 lo 63 &
73 to 80.

10. Quantities of import item at Sl. No 9 viz. Aluminium Wire Rod (Electrolytic grade ) may

be allowed as 1.01 Kgs./Kg. content in export products at Sl. No. 89 to 91.

I L Quantities of import item at Sl. No 10 viz. Copper Tape/Copper Foil (Electrol)'tic grade)

may be allowed as 1.01 Kgs./Kg. content in export products at Sl. No. 89 to 91.

12. Quantities of import item at Sl. No 1l viz. Lead may be allowed as 1.01 Kgs./Kg.
content in export products at Sl. No. 45 to 63.

I 3. Import item at Sl. No. 1 2 viz. wooden drums may be allowed as per packing policy.

Norms committee may take a view

Norms Committee II
DIPP No. D41D016-TSW|64 dated 3010812016

(S. K. Jain)
Development Oflicer
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NC Meeting dated 23108/2016 - Case No. 30/5/81 (1\[/s Elkay Telelinks Limited) (Advance
Authorization No. 0510397951 dated 17.03.2016)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product wise
supported by the cross sectional diagram of the cable/Buyers data sheet.

2. Net weight per KM of each Cable
3. Material balancing viz. net content ofeach imported and indigenous input, export

product wise, per KM of export product.
4. It may be clarified whether cables are unarmoured or armoured .

Norms committee may take a view

Norms Committee Ⅱ
DIPP No 12/712016-TSW/70 dated 30/08/2016

くふ訂"。
Development Offlcer
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J鑽多́げ ひつム′た |だ
Govt of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

Subject: AA no 0510398000 dated 21.03.16 in respect of IWs Spiral EHL Engg Pvt
Ltd.

The following needs to be clarified before norrns can be tjxed:-

Detailed technical note on manufacturing process including the relevant flow sheet
Detailed technical drawing with dimension of each export product, catalogue, if any
may also be furnished.
Weight of each export product.
Weight of each of the imported and indigenous input, separately for each product, for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight
along with details of other imported input to be used in the resultant product and
sought to be imported/procured from sources other than the license, if any, may also
be indicated.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has
been arrived at, including the net weight of components to be manufactured out of
these imported materials, wastages claimed at each stage of manufacturing with
complete justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME).

d"D/4'
(K.S.Sodhi)
AD (ME)

Shri V.K.KashvaD.FTDO.DGFT Udvog Bhawan New Dclhi
UO notc no TL-13024/106/2016-MMM&A― DCMSME datcd 19.07.16
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0510398001 dated 21.03.16 in respect of IWs Spiral EHL Engg Pr4
Ltd.

The following needs to be clarified before norrns can be fixed:-

Detailed technical note on manufacturing process including the relevant flow sheet

Detailed technical drawing with dimension of each export product, catalogue, if any
may also be fumished.
Weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight
along with details of other imported input to be used in the resultant product and

sought to be imported/procured from sources other than the license, if any, may also

be indicated.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has

been arrived at, including the net weight of components to be manufactured out of
these imported materials, wastages claimed at each stage of manufacturing with
complete justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME).

(K.S.Sodhi)
AD(ME)

Sh」 V.K.Kashvap.FTDO.DGFT Udvog Bhawan Ncw Dclhi
UO note no TL-13024/107/2016-MMM&A‐ DCMSME dtted 19.07.16
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Govt oflndia
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Dvision

Sh V.K.Kashvap、 FTDO、 DGFT.Udhvott Bhawan,New Delhi
UO NoTL-13024/108/2016‐ NIIIⅥM&A―DCMSME dated 19.07.16
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(KSSodhi)
AD(ME)

パ

一
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Subject:AAno 0410161766 dated 01.04.16 of M/s SteraEngg'

The following information is required

Detailed technical note on manufacturing process including the relevant flow sheet

Weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along

with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

Size and specification including grade, composition, range, thickness etc of the items

proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete

justification and supported by documentary evidence/drawing

This issues with approval ofDrector (ME).
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Department of lndustrial Policy&Promotion

(TSW)

Norms Committec II
DIPP No 12/71/2016-TSヽV/75 dated 30/08/2016

「

2ヽ-

蒻 ″冽 お

NC Meeting dated 2310812016- Case No. l0/5/8l(lWs Diamond Engineering (Chennai) Pvt.
Limited) (Advance Authorization No. 0410161797 dated 07.04.2016)

Advance Authorisation mav be ratified as under:

1. Word "n"t"r*t gn " -ay be prefixed with the description of import item at Sl. No. 1.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 2, 3
&4.

2. Quantity of import item at Sl. No. I may be allowed as 1.05 Kgs./Kg. content in export
items.

3. Quantities of import item at Sl. No. 2 to 4 may be allowed as 1.02 Kgs./Kg. content in
export items.

Norms committee may take a view

イ岳]請叱
Development Orlcer
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Departlnent Of lndustrial POlicy`&PromotiOn

(TSW)
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NC Meeting dated 23108t2016- Case No. 2915/81 (M/s Peshwa Engineering & Wire
company) (Advance Authorization No. 5210041g64 dated 21.04.2016)

Advance Authorisation may be ratified as under :

1. Import items at Sl. No. l, 3, 5 & 7 shall be of relevant grade & diameter as contained in
export items at Sl. No. I to 4 respectively.

2- Diameters of import items at Sl. No. 1, 3, 5 & 7 may accordingly be modified as
0.66 mm, 0.55 mm, 0.55 mm & 0.65 mm respectively.

3. Quantities of import items at Sl. No. l, 3, 5 8. 7 may be allowed as 9271g Kgs.,
75447 Kgs.,45450 Kgs. & 45450 Kgs. respectively as 1.01 Kgs./Kg. content inihe
export products at Sl. No. I to 4 respectively.

4. Import items at Sl. No. 2 ,4,6 & 8 may be allowed as per packing policy.

―
 レ
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Norms Committee Ⅱ
E)IPP No.12/71/2016‐ TSW/77 dated 30/08/2016

(S.Ko Ja話)
Development Officer
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Alstom for ratification of norms of AA no
0370797468dr 21-09-15

DES-II, DGFT may kindly refer to the above mentioned licence
M/S Alstom. The firm's reply of 26-05-16 is incomplete. It may be
asked to submit following informatio n/cla rification.

1. The firm has stated that weight of export product as 128.28
MT/set. So total export weight comes to 256.56. But net
weight of first two items with 27 o/o wastage as claimed by the
firm comes to 267 MT. In addition there are other items. The
firm to clarify the same with material balancing of the export
product.

2. The firm has taken higher size raw material. Firm to submit
calculations based on the technically justifiable size.

3. Use of import item 3 to 6. The firm had earlier sought wastage
in the raNGE OF 3 TO 60lo. Now it has stated that it is to be
used on net to net basis. Firm to submit the placement of
items with justification of quantity of import. 

,-_^
//\/ / 0 \--.---6/. /1 -'L/ / I L/B.C.Nayak

I be-velopment Officer
t9-o7-t6

DGF「,FFDO,DES― II
Deptt.of HI′ ∪O No3(190)/15-TSVV(B) dated
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 23108/2016 - Case No. A/R-329 (M/s Flex
Authorization No. 1110024601 dated 25.04.2011)

Norms Committee II
DIPP No. l2l7 | 12016-TSw 1329-NR dated 30/08/201 6

Status quo may be maintained as "Primary GP Coils of relevant grade and thickness"
has been allowed as 1.05 Kgs./Kg. content in the export item.

Norms committee may take a view

, 
-L-

(S. K. Jain)
Development Officer
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Sublect: AA no 3110065014 dtd 20 08.15o'W8:ndu● trlal Mota:Powdett Pvt :td
TOi nc2 dOn@nlc Jn

ハイそ′お|フ

D8te: 08/10/16 05:5: pM 3l- O9 -a4
From: lGnwalinder Sodhl <kanwalinder,sodhl@nic.in>

Slr

Wlh refurence t roquest for rBvision of recommsndsd norms for subiect AA, lhe remarks of this divisioir are as undo}
Sbtrs quo is b b9 mairrtained.
Rogards

K.S.Sodhl

AD.ME
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Departl■ent of IElduStrial Policy“&Promotion

(TSW) ″ グ″ 2グの
NC Meeting dated 23t0812016- Case No. A/R-331 (M/s Nirlep Appliances Limited)
(Advance Authorization No. 0310798561 dated 28.08.2015)

Advance Authorisation may be ratified as under:

1. Words "Containing 17000 Kgs. of Aluminium circle, with three layer interior PTFE

coating of 40 Micron" may be suffixed with the description of export product.

2. Quantity of import item at Sl. No.l may be allowed as applied of i.e. 18190 Kgs. as

1.07 Kg /Kg content in the Export Product taking as per SION at Sl. No. C-2046.

3. Quantity of import item at Sl. No.2 may be allowed as 0.403 ltrs per Sq. Mtrs. of
internal coating area as per SION at Sl. No. C-2046.

Norms committee may take a view
-/ 

- =:-=:-
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. l2l7ll20l6-Tsw/331-A/R dated 3010812016
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